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HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

CRIMINAL MISC. ANTICIPATORY BAIL APPLICATION U/S 482 BNSS No.
- 495 of 2026

Abhay Singh @ Dhruvrg] Singh

..... Applicant(s)
Versus
State Of U.P. Thru. Prin. Secy. Home Lko. And
Another Opposite
Party(s)
Counsel for Applicant(s) . Kailash Nath Mishra, Rahul Mishra

Counsel for Opposite Party(s) : G.A.

Court No. - 15

HON'BLE KARUNESH SINGH PAWAR, J.

1.Heard learned counsel for the applicant, Mr. Sanjeet Kumar Patel, learned
counsel for respondent No.2 who has filed vakalathama today which is taken
on record, aswell as learned Additional Government Advocate for State.

2.The present application has been filed seeking anticipatory bail in case
crime No.14 of 2026 under section 109(1) BNS, P.S.Patranga, district
Ayodhya/Faizabad.

3.It is aleged in the prosecution case that on 19.1.2026 between 5-6 p.m.,
elder brother of the complainant Durgesh Tiwari was sitting in front of house
of Pramod Pandey. At that time, Abhay Singh, applicant arrived there on a
4-wheeler and demanded money from Durgesh Tiwari and when he denied,
Abhay Singh hit his brother on head by iron rod with intention to kill him. In
between Sudhakar Tiwari and Ankit came to rescue, then Abhay Singh
managed to escape.

4.Learned counsel for applicant submits that the incident occurred due to
sudden provocation. There was no intention to assault and ingredients of
section 109 BNS are missing. It is further submitted that the injury is simple
in nature.

5.Learned A.G.A. and complainant's counsel have opposed the bail. Learned
A.G.A. submits that the injury is on vital part. It is on right-side of the scalp.
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In the CT scan, hematome-likely soft tissue injury is found.

6.1 have considered the submission and perused the record as well as the
rejection order passed by the trial court. Relevant part of the order is
extracted below :

"4, sieem) TG & fage sifdah Ud e e ek ifdehT WiteRt St AT quT TFgul uSEe @
et fohaT &1 WUl H 3ATdGeh/ ATHYh GRT ASTEE & W W dle ol TS d UgR & ST § HRA 1 §ard fohan
ST gl 71T & | SaTaUe &l e foh wiifeds ol et g2 o & FIReRe ASTeth i dic ATl 3R 39 ig gHell ol
fora 21 faserita wdlta =2l Bt &, dfer Afgera Rurd forgen faarur 2ot fud # sifra ¢ forad Sad fagies = =iet
& Ty | 31U g 3ifhd 2:-16.0X2.0 CM on the right side skalp situated, 15.0 CM above right ear
bleeding present and deep to bone. faisRT gRT faR & Hiodlo Tha & hi WT § TRAt §1 A1 T& a&] d T
Teh 9U¢ g AT 3ifeha foram T 81 Fodlo T RUld # Subcutaneous diffuse scalp swelling seen in right
partiel region with hematome-likely soft tissue injury ifohd forar 1T €1 38 sifafe ardl Herart & afdawh
GRT G A e o il ST TR TR AT ISl o TF § T fohdl 7101 81 &1 § e SAToRITe Sfdere §
HIH o fawg ARG 3faem U 11 81 W & e didisia g dic fhet ag & AR & dl AT 794 &,
forrq el & R & FRUT I T W I T894 el &

8. d: AURTY 1 TFHIRAT q&T YehiUT & FHE qed Td uRfRRefaal ol gferrd w@d gu dem Ueur & 0T 3 WR g
T =k ol fomm # 5o s W ugean § o snmafder/sifag v i S e o SR R 9T &
YR 3ot &1

7.0n due consideration to the facts and circumstances of the case, injury
report, specific role of causing injury is on the present applicant in the
statement of the injured, injury is 16.0x2.0cm on the right side scalp, 15.0cm
above and right ear bleeding is found present, the injury is deep to bone, in
the CT scan, subcutaneous diffuse scalp swelling in right parietal region with
hematome-likely soft tissue injury is found, it cannot be said that it is a case
of false implication. The complicity of the applicant is evident and no case
for anticipatory bail is made out.

8.At this stage, learned counsel for the applicant submits that he may be
granted liberty to file regular bail application and the same may be decided
in the light of judgment of Supreme Court in Satender Kumar Antil versus
Central Bureau of Investigation and another Special Leave to Appeal
(Cri)No.5191 of 2021.

9.In view of the above, prayer for anticipatory bail is refused and the
application is dismissed. However, it is provided that in case the applicant
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files a regular bail application within two weeks from today, the same be
decided expeditioudly, strictly in view of the law laid down by Supreme
Court in Satender Kumar Antil versus Central Bureau of Investigation
and another Special Leaveto Appeal (Cri)No.5191 of 2021.

(Karunesh Singh Pawar,J.)
March 19, 2026

kkb/

Digitally signed by :-

KRISHNA KUMAR BARANWAL

High Court of Judicature at Allahabad,
Lucknow Bench
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